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THE PREVENTION OF FOOD ADULTERATION
(AMENDMENT) ACT, 1986

No. 70 ox 1986

"24th, December 1986']‘ L

An Act further to amend the Preventlon of Food Adu]teratron :
: Act, 1954 = '

" Bg 1t enacted by' Parhament in the Th1rty-seventh Year of the

5 Repubhc of Indla as follows:—

1. (1) ‘This Act may be called the Prevent1on of Food Adul‘reratlon"

(Amend ment) Act 1986

2) It shall. come 1nto force on such date as the Central Government-
.may; by notlﬁcatmn in the. Off‘101al Gazette appomt

2 In section 12 of the Preventlon of I‘ood “Adulteration Act, 1954': '..'Athénd..'
(herelnafter referred to as: the pr1n01pal Act), ' nent o

(a) 1n the openlng paraqraph after the words ‘a food. 1n.spe'ct.or

the words “or a recogmsed consumer association whether the pur-- :

Lhaqer is a member of that assoc1atlon or not » shall be 1nse1ted

(b} in the ﬁrst proviso, for the words “stuch purchas\,r shall -

Short

- title and -
’ commence
.-_-ment L

ment of
section 12,

mform the vendor at the time of - purchase of . h1s 1ntentlon the .
‘words “such purchaser or recognised consumer - association shall R

inform the vendor at the: time- of purchase of his or its intention”

shall be subsmuted

(¢) in the'second_ proviso, for the wOrds “purchaser of article -

of food who intends”, the words “purchaser of article of food or-re-

"cogmsed consumer assomatlon who or wh1ch mtends” shall be sub-

' sututed :

(d) in the t]urd Proviso, for the w01ds “purchaser shall - be

entitled to-get refund of the fees:paid by him”, the words “pur-.
. chaser or. recognised consumer - assoclatxon shall be entitled to get-
.. refund of- the feeq pald by h1m or 1t” shall be- substltuted '

1 11-5-1987; vide No*iﬁcation No G.S. R 445" (E), da!ed 15-1987 Gazette of Indm, '_ﬁ

" Fxtraoxdlnary, 1987, Part II, Section 3(i).
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(e) the Iollowmg Explanatzon shall - be added at -the end, name-
1y —_

o ‘Explanation.——Fof the purpos"es of this section and section
20, “recognised consumer association” means 'a voluntary con-

sumer association registered under the Companies Act, 1956 or

any other law for the time bemg in.force..

3. In sectlon 20 of the prlnClpal Act, in sub—sectlon (1), in the pro-
Viso,~ : - :

(a) afte1 the words  “a puréhaser “the words “or recognised

consumer assoeiation” ‘shall be 1nserted

- (b) for the words “if he produces the words “if he or itvpl‘e-'_‘

duces” shall be SubStLtULed

1 of 1956.



